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Affidavif 1o be Fuenished by the candidate alongwith Numination Paper
o lefore the Retevning Officer
For electan ::.B!Hﬁﬂﬂbﬂdfﬁanu of the Houses S A BH A,
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= ?5 . years, resida o, w Lhs MML“'—F:’H& {mcnlmn ?m:sﬂims'sﬂaﬁnmﬂa i alwrve

{13 1 am a candidate set up by - AL A C_ “72 ----- - neme af the political party )¢ wm contesting dn ai
Independent candidate,

(1) Details of PAN and status of filing of Income tax return !

7
8l No. | Mames g - | Permanent The financial year for | Total income
| 'IQ H- MIESHEA, Account Number | which the last | shown In Income
FAS o A fy (PAN) =1'|0\ O ncome-tax return has | Tax Rewern i in
) - |mpuved beenfiled | Rupees}
I, Selll |
i Spouse- (L R hat'L &t '|
i Dependent | o :
(s Dependent 2 |
B Dependent 3 . ... l L .

(3} The following case(s) is/ are pending against me in which cognizance hus been taken by the courti- Ao

Ay ene .
ST [Offence Description : z |
]
| No. - A
[fa) | The details of eases where the court has taken

cognizance, Sections of the Act and description |
of the effence for which cognizance taken !

i {B) | Name of the court, Cse No. and Date of arder .
i taking cognizanee | |

ITL-‘J_' Delails of Appeal (s} / Application(s) for revision
| {if any) filed agains the abave arder{s}

4. Cases in which 1 have been convieted by @ court of Iuw[-m:her those ml’-.rmd o in Form "En:l

'=lfr:|.".| The details of cases, “Sections of the | S s T/
: Act and description of the offence for | / |
|

I which convictled .
| e e E———— . SE———— iy - e - — -
[ (k) | Mame of the Courtls), Case No, and N |
I 1
| Datefs) of order(s) . |

|
e — i

A e

- ——



fep, Punishme L impos .

i3 Thut | give heeemn below e details of oo assets (oos abile amd ioomevable et poof mysch

mw spouse and all dependents:

A Petaily of movable assets ;

{Map:

| Assets in joint name imdicating the extent of joint cwnership will also have o be given
2 1n case of deposivInvestment, the details including Serial Number, Amount, Diate of Depasit, the Scheme,

Marne of Bankd/ Institiion and Breanch ane to be giw:n

3. Walue of Bonds/Share/Debsentures us per the current market volue in Stock Exchange 1o respeer o1 bited

companies and as per hooks in case of non- listed companies should be given
4 . Dependent’, here means o person, substantially dependent on the income of the candidate.
5. Details including amaun is 1o be given separately in respect of each investment)

;_.‘i._ | Description

Self

Dependent-1

Dependent-2 | Dependen l_:.ﬂl
|

{1y~ 'Cash inband

accounts (FDRs, Term Deposits

and all other types of Deposits
including saving accounts),

‘ Deposits with Financial

, Institutions, Mon Banking

| Financial Companies and
Cooperative societics and the '

i) | Details of investment in Bonds,
Debentures shares and units in
companies™utual Funds and

| others and the amount.

Details of Deposits in Bank &, 9/ 7 )0 vly ewe

1 amount in each such deposil

A -ﬁ'.-'l“[;
i 1;, "ll-‘{"-"';!

L]

(iv) | Dretatls of investment in NS5,
Postal Savings, lnsurance Policies
and investment in any Financial

| Instrament in Post office or
Insurance Company and the
amount

(v1 | Personal loans/advance given to
| any person or entity ineluding
i tirm, Company, Trust ete. and
i { ather receivables from debtors
! | and the amount.

v | Motor Vehicles/Alrerafis/ i hk;‘:: LA
| Yachts/Ships (details of Make, ) = Manch
Registration Mo, ete, Year of ;

Purchise and amount )

TI:-I it
i thing (give details of weight and
| value)

Jewelry, bullion and valuable |

2012 Eipul




|'? 3 Ay other assets such .5 valse of |

5, Iretai

' f_E{\ilns."inTeﬁ:d
. Cetoss Total value

OVl cis:

(Nete: 1. Properties in joim ownershi

3,

2 Each land or busilding or apa

e

| Deseri pliow

S
k
|

p indicating the cxtent of joim ownership vill also have to be indical
riment should be mentioned separately in this format. )

o i | Selr Spouse Dependent-1 | Dependent-2 ]_I}ependml,a} |
(i) | Agricultural Lagd - g A e = 0l :
Locations} A e
_s.u:l'ue}l numbe!-!;s} . A IP:".T.J. (R
Area (Total measurement in D i i
acres) * ) -
“Whether inherited property vt ol
! ( Yes or NO) :J
! 3 Jb. D'4mal,
Diate of purchase in case of self Vgbtde
Bequired property < Fen-0C.
Cust of Land (in case of =
purchase)al the tima of Ladx baais
| purchase _
Any Investment on the land by = TP
way of development, £ m:.tatl'-nj
construction ete. ? |
| Approximate Current market A0 Th fﬂa
value Lo cits,
(i) ..
Location(s) J-:fﬂ =
Survey number(s)
Area (Total measurement in [, 2 Mo il
sq. ft.) . ihe
Whether inberited property
(Yes or NO) e
Dale of purchase in case of self lgge- |
acquired property
Cost of Land (in case of %57, Mt
purchase) at the time of A lhu?.di.f
purchase A
Any Investrment.on the land by B tln.
way of development, 51’
construction ete.
Approximate Currerl market e Tl
i | valpe ' = gy, I%. . l
(i) f &mﬂﬂﬂu@!&u _
| | {including apartments) ] |
| ~l.ocation(s) l
-Survey number{s) I i
Built up Area (Total P 1 1
mensurement in sq. ft.) | {

-




| ¥ wiher inheriied propeny

[ : 1
(" eror NOY | Mo !_ J___ e
{ Do of purchuse in case of sesr | = = |
.|~'!I'-it'|:'v.‘ir:l FAPEHY I ~e ! 58 o I R R
{ Cusl of property (incaseof | = ¥ 1 —I
v rechase) at the lime of Mo |J |
prEnese . .o -4 . '
Ay Investment on the F | | |
| moperty by way of M | | | |
i development, construction elc. o
{ Approximale Curcent marker [
velwe ] S ST | — ]
{iv) tial Buildings (including | S 4 dve | .
apanments, i g |
‘Location(s) i |
| - Survey number(s) froacha b ko
Acea (Total measurement in 2 Dy s
sp ) 2o yawmiki —
Built up Area (Total
measurement in sg. f,) Ja ) ==
Whether inherited property i
| (™es or NO)Y i t
Date of purchase in case of self lg& e
| acquired property :
Cost of property (in case of T In B-l;-,'.'s-en.!.
purchase) at the time of supessce g
_purchase _ !
Any Investment on the land by Fraiday!
way of development, ,7
construction ete.
Approximate Current market how, Tha'w 1y
L valug Lacpy i o —
(v) | Others (such as interest in !
|| property) Mo
| {vi) | Total of Current Market
| Value of (i) to (v) above e

(6) T give herein below the details of liabilities/ dues to public financial institutions and government -

(Note: Please give separate details of name of Bank , institution, entity or individual and amount for cach item)

8. | Deseription Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
No. |
|
(i) | Loan or dues to Bank/Financial 7, lacdye |
! Institution(s) Ena dan
Mame of Bank or Fl b, "€ 0
Amount outstanding % . Lt |
Mature of loan . T o
Loan or dues to any 5 3P,
| individuals/ Entity other than |
mentioned in (i) above.
Mame(s) K.C et i 1
Amount outstanding i
_ | Mature of loan i




ﬁﬂﬁarliﬂﬁlll}r [ le e F == S § il
L lean vam| - o
] Cerand total of liabilities |6 Mime taby FOUERER I TR
(i) | Govergment Dues: | = TP |
[ues te departments dealing [ e Loty i |
with government ey | .
accopimodation ‘
e S { it X .__|
[Dues to departments dealing I ] +
with supply of water e, { |
| } .
* Dues to departments dealing | Fatad s aws ’
with supply of electriciny L e bopnts |
.._ Trfmry w— _!
Dues to departments dealing i
with supply of Mo |
telephones/mobiles - {
Drues to departments dealing |
with government transparn Ma
{Including aircrafts and [
lelicopters)
[ncome Tax Dues e
|| Wealih Tax Dues i - i
Service Tax Dues e
Municipal /Property Tax Dues A
Sales Tax Dues e
Any other dues - e
|| Grand total of all Govt. dues |19+ e~ lacp
‘h'l_F\H_nFJ .-._g.‘_
: foiimal St
(7) Details of profession or cecupation: oaaneng o Eecin: b Sanu
UL | s A e
b. Spouse............. s
{8} My educational qualification is as under: Wandey £ saslanale

(Give details of highest School / Uni versity education with full form of the cenificates diploma/ degree course)
(Name of the School /College/ University and the year in which the course was completed. )

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate & % H7 £ 54 vy A%
it iy

Sh/Smt/Kum. »

2. | Full postal address

Foe Mia S40h, e ﬁ.ﬂﬁlﬂu
Ao i

(sFremds

state

3. | Number and Name of the consfiteency and

Qe . SR ;ﬂ‘tdm*

|

3. | NMame of the Political party which set up the
candidate (otherwise write *Independent’)

4. | {a) Mumber of cases in which conviction arder
passed (other than those referred to in Form 26)

PEZIC )

Ao -t‘l""‘;;_ﬁ"-t 4:'_4?-;-1'*-—3.;
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!_ [ (e, Towl number ul'i'n.-nUhTE caams where the | = - o
: coart (5) have taken cognizai Ao > ""AJ' 3 |
! .
: STPAMal a1 Je 1] 1937, T Vews for whivh lwst [ | T
Fdrmee . ALUPPPEST Y. | Income ToasReton liled |
i_._ {ﬂ-jt.ﬂ“_'d.ldﬂm - wm .._;_?_E_LI.J_ i — —_— -t
| (B} Spouse: BRE 7 A SO S
| () Dependents Ao : E I
l6.) _ Details of Assets and Lisbilities in rupees s o]
i Description | Self | Spouse | Dependent-I| Dependent-ll | Dependent ill |
G Moveable Ctrs e e e .
|| Asset(Total vatug) e W ST Mmoo
L5 | Immovahle Rl e H,-!'r] ]
| Asset Lawdy ':,'dk__

i} | Purchase Price Eruj
Development Cost of | P4 E‘“*"‘“q‘f
Immovahle Propery _9‘”;:.] feead

(Total Value) | - K
(i) | Approximate Curmrent Hrmel 1

i Market Price of Lf}q.

| Assel (Total Value) H - ]

F Liahilities Bi (ofem, eply  # =
{1y Government p seld

{ dues (Total) fo-la L%

]

F

('IUIJ-M fram Bank, h Lt Pralft e
Financial Institutions and & &%
others (Total)

-| Highest edueational qualification: Lty A, 5111 e

(Give details of School / University education with full form of the cenificate/ diploma/ degres
course) (Name of the School /College/ University and the year in which the course was completed ) |
]

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct Lo the

best of my
declare that ;
{a) there is

knowledge and belicl, no part of it is false and nothing material has been concealed there from. | further

no case of conviction or pending ease against me other than those mentioned in items 3 and 4 ahove:

th I my spouse, or my dependents do not have any asset ur liobility, other than those mentioned in items 3 and 6

ibowe,

Verified B st g Bim
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Mote; 1. Affidavit snould be Hlled fatest by 3.00 M on the last date of Fll-ing naminations.
Z Affidavit srould be sworn before an wath Commissiomer or Magistrate of the Firse Class or before o Mot
Pubic.
2 Al columns should be (illed up and 1o column to be left blank. [ there 1s no informsation o farnesd o espuad of
any item, either “Nil" or “Mot applicable”, as the case may be, should be mentioned
4 The affidavit should be cither tvped or writnen legiblv and neatls



LAND POSSESION CERTIFICATE ¢,

- Fe et %‘E;m ................. ] District W

Whose Signature Is/are attested below, own exclusiviy.....
acres of land agricultural cultivating land under hisitheir possession as per land schedule given
below . The revenue of the land under reference has been paid UP 10 YEAN..c i

(LAND SCHEDULE ]
Mauza, Tauzi Khata Khesra IR BOUNDARY
, and No. No. No. North | South | East | West
Thana No
Mo | B2 | e 3380 [T4 W ér'Lg:?ﬁthTﬁqTrT
4] a3 : 1 § J, 'l
= N %ﬁ’ i u"‘h. I3 S AT
hedo e e 39 | 4 Dafvmard
-3‘(3-"’9!!’_.'. L9 as L~
1] J =
9 ﬁcﬁ = i-cﬁy’:— el A Lo sl
250 ;
i 3
e
363
I Ty
Hrse a5y .
“ﬁ.l d’ﬂ - 1'13 {r':‘-\_pi I.I"'q +'.|q1-1,1r]" -{H:iﬂﬂlﬂ‘“r
St R e d) L W
= - H is% T I E L B il e
; ' Ts%
R

P2 Gafe onfler| < ] oot & Glar td) wml| Gl wofid
Saels B Wdr e 9 || 3wt M A s
¢5T| - 55 Jlo ol i [0 82 onilr W) s a7
T el sy aaf do- 1% qggT B

Signature of Land Owner }ﬁ"‘&* '

- Above Signature Satiestp

Signature of B.D.O./IC,0.
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